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Verma
Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. The petitioner-Society alleges various allegations including financial
irregularities in the management and functioning of opposite party no. 2 -

Bhatkhande Sanskriti Vishwavidyalya.

2. Sri Santosh Kumar Yadav (Warsl), learned Senior Advocate assisted
by Ms. Isha Singh, learned counsel for University/Bhatkhande Sanskriti
Vishwavidyalya says that the allegations are incorrect and frivolous and

that all activities are being carried out as per law.

3. The opposite no. 2- Bhatkhande Sanskriti Vishwavidyaya has been
congtituted under an enactment, namely, Bhatkhande Sanskriti
Vishwavidyalya Act, 2022 (hereinafter referred to as the
" Vishwavidyalya Act, 2022"). We have gone through the provisions of
the said Act including Section 8 etc. We find that under Section 8 of
the Vishwavidyalya Act, 2022, the State Government is empowered to
have to get an inspection/ enquiry conducted in respect to the affairs of
the University under the said provision. There is also Section 67 of

the Vishwavidyalya Act, 2022. The petitioner before approaching the
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Court should have approached the State Government, if there is a cause.

We see no reason to entertain this PIL at this stage.

4. Accordingly, the PIL isdisposed of.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
February 27, 2026

Anuj Singh
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